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Bill No. 15 of 2026.

THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT) BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL



further to amend the Himachal Pradesh War Awards Act, 1972 (Act No. 9 of 1972).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh War Awards (Amendment)
Act, 2026.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh War Awards Act,
1972, for the words “seven thousand rupees”, the words “ten thousand rupees” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

Section 3 of the Himachal Pradesh War Awards Act, 1972 (Act No. 9 of 1972) provides for
the grant of war jagirs of the value of Seven thousand rupees per annum to all the eligible persons.
Due to sharp increase in the prices, it has been felt necessary to enhance the value of war jagirs
from seven thousand rupees to ten thousand rupees annually for all the eligible persons. In view of
the above, it has been decided to make suitable amendments in section 3 of the Act ibid. This has
necessitated amendment in the Act, ibid.

This Bill seeks to achieve the aforesaid objective.

COL. (DR.) DHANI RAM SHANDIL,
Minister-in-Charge.
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